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AHMEDABAD | SATURDAY, 13 JUNE 2026 Business Standard

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ADISON GRANITO PRIVATE LIMITED

CHHIPWAD BRANCH: House No.- 8/1939, Opp.
Govindji Temple, ChhiEwad, Surat - 395 002
E-Mail: chhipw@bankofbaroda.com,

Bank of Baroda

de 30 asier

of Baroda

POSSESSION NOTICE (For Immovable property)
[Under Rule-8(1) of Security Interest (Enlorcemeng Rules 2002.]

Bhagal, Surat-395 003, Gujarat
Email: parsis@bankofbaroda.co.in

PARSI SHERI BRANCH: Khandwala Sheri, Near Baranpuri

Whereas,The undersigned being the authorized officer of the Bank of Baroda under the

POSSESSION NOTICE [SECTION 13(4)L(Fur Immovable pro erlz)
[Under Rule-8(1) of Security Interest (| 1]

nforcement) Rules 200:

RELEVANT PARTICULARS
1. | Name of corporate debtor ADISON GRANITO PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 25/12/2016
3. | Authority under which corporate debtor | Registrar of Companies (ROC), Ahmedabad
is incorporated / registered
4. | Corporate Identity No. / Limited Liability | CIN - U26941GJ2016PTC085815

Identification No. of corporate debtor

Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
02.03.2026 calling upon the borrower/guarantor Mrs.Shweta Prashant Jariwala
(borrower), Mrs. Manuben Laxmichand Jariwala (Guarantor & Mortgagor) & Mr.
Kanaiyalal Laxmichand Jariwala (Guarantor & Mortgagor) Of M/s. Shweta Jari Traders
to repay the amount mentioned in the notice being Rs.42,19,311.22 (Rupees Forty Two
Lacs Nineteen Thousand Three Hundred Eleven and Twenty Two Paisa Only) Plus
interest and other charges thereon within 60 days from the date of receipt of the said

Whereas, The undersigned being the authorized officer of the Bank Of Baroda Under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
02.03.2026 calling upon the borrower/guarantor Mr. Maheshbhai Jashrajbhai Patel
(Partner & Guarantor), Mr. Sureshbhai Jashrajbhai Patel (Partner & Guarantor) & Mr.
Bhavin Maheshbhai Patel (Guarantor) 0f M/s Umiya Timber Mart to repay the amount
mentioned in the notice being Rs.74,90,067.53 (Rupees Seventy Four Lakhs Ninety

Address of the registered office and
principal office (if any) of corporate debtor

Registered office: 1509, Shapath -V, Opp.
Karnavati Club, S.G. Highway, Vejalpur,
Ahmedabad, Gujarat, India - 380051.

notice.

Insolvency commencement date in
respect of corporate debtor

/165/AHM/2025 Restore on

June 11, 2026 NCLT, Ahmedabad Bench in
RCP(IB)/3(AHM)2025 (Old Case C.P.(IB)

22107/2025) day of June of the year 2026.

The borrower havin? failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers conferred on him under sub-section (4) of section 13 of
Actread with rule 8 of the Security Interest Enforcement) Rules, 2002 on this the day of 11th

Thousand Sixty Seven and Paisa Fifty Three Only) plus interest and other charges
thereon within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers conferred on him under sub-section (4) of section 13 of
Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on this the day of 11th
day of June of the year 2026.

7. | Estimated date of closure of insolvency | December 08, 2026 180 days from the date of
resolution process commencement of CIRP i.e. June 11, 2026.
8. | Name and registration number of the Truue IPE LLP  IBBI Regn. No.:
insolvency professional acting as IBBI NO. IBBI/IPE-0151/IPA-1/2023-24/50052
interim resolution professional Through Authorized Representative
Mr. Rathin Majmudar
9. | Address and e-mail of the interim Address — D-501, Ganesh Meridian,
resolution professional, as registered Opp Guijarat High Court, SG Highway,
with the Board Ahmedabad - 380060
Email: jain_cp@yahoo.com
10.| Address and e-mail to be used for Address - D-501, Ganesh Meridian,

correspondence with the interim

resolution professional Ahmedabad - 380060

Opp Guijarat High Court, SG Highway,

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
Froperty and any dealings with the property will be subject to the charge of Bank of Baroda,
oranamount of Rs.42,19,311.22 Plus interest thereon and other charges.
DESCRIPTION OF THE IMMOVABLE PROPERTY

admeasuring 75.25.17 sq.mtrs. along with construction admeasuring 80.36 sq. mtrs, there
upon, belongs to Kanaiyalal Lamichanddas.

2. All that piece and parcel of the immovable properly bearing City Survey Nondh No/- 1982
admeasuring 45.15.10 sq. mtrs. along with construction admeasuring 250.20 sq.mitrs. there
upon belongs to Manuben Laxmichanddas and Kanaiyalal Laxmichanddas.

3. All that piece and parcel of the immovable properly bearing city Survey No. 1983
admeasuring 54.34.84 sq. mtrs. along with construction admeasuring 113.14 sq.mitrs. there
upon of ward No. 8, situated in the area of Shetan Faliya, Gopipura, Surat belongs to Manu
Laxmichanddas.

1. All that piece and parcel of the immovable properly bearing Survey Nondh No.- 1980/1,

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Bank of Baroda
for an amount of Rs.74,90,067.53 as on 02.03.2026 plus interest and other charges

thereon.
DESCRIPTION OF THE IMMOVABLE PROPERTY!

Prime Security: 1.Hypothecated plant & machinery, Stock & movables lying at factory

premises and Book Debts vide Composite Hypothecation Agreement dated 13.03.2018
Collateral Security: 2.All the piece and parcel in the immovable property of Private Open
Plot No 1, admeasuring about 1265 Sq. Mtrs, situated at Moje village Bagumara, land
bearing Block No 189, Survey No 145/1,1/196 Paiki. Situated at Moje Village: Bagumara,
Sub-District Palsana, District: Surat in name of Mr. Maheshbhai Jasrajbhai Patel and
Mr.Sureshbhai Jasrajbhai Patel

Email: cirp.adisongranito@gmail.com

PUBLIC NOTICE — ONE AND THE SAME PERSON

I, Mr. Konil Shrikant Bhatt, aged 38 years, residing at
Ahmedabad, Gujarat, whose name is recorded as "Konil
Shrikant Bhatt" in Aadhaar Card and as "Bhatt Konilkumar
Shrikantkumar" in Passport, do hereby declare and clarify that
both the aforesaid names refer to one and the same person,
namely myself. Accordingly, it is hereby informed to the public
at large and all concerned authorities that the names "Konil
Shrikant Bhatt" and "Bhatt Konilkumar Shrikantkumar" shall be
treated and recognized as belonging to one and the same
individual for all present and future purposes.

Place: Ahmedabad Date: 13/06/2026

_ Regional Office: 8th Floor,

orel UL Western Business Park,

= i 2 sycns oo | Udhna-magdalla Road, Vesu, Surat-395007
POSSESSION NOTICE

Section 13(4) (For Immovable Property)
Whereas, the undersigned being the Authorized Officer of the Canara Bank, Surat Parle
Point Branch under Securitization And Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”) and in
exercise of powers conferred under Section13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice Dated 02/04/2026 calling upon the
Borrower Mrs. Meeraben Nareshbhai Parmar, Mr. Naresh Madhubhai Parmar And Mr.
Mukeshbhai Ravjibhai Lukhi (Guarantor) to repay the amount mentioned in the notice,
being shows that the liability of the Borrower towards the secured creditor as on 31/03/2026
amounts to Rs.9,65,806.45 (Rupees Nine Lakh Sixty Five Thousand Eight Hundred Six

Date : 11.06.2026 | Place : Surat Authorised Officer, Bank Of Baroda, Chhipwad Branch | | Date : 11.06.2026 | Place : Surat Authorised Officer, Bank Of Baroda, Parsi Sheri Branch

and Paisa Forty Five only)+ further Interest and charges less recovery thereon within 60
days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken Possession of the property described
here in below in exercise of powers conferred on him/ her under section13 (4) of the said Act,
read with Rule 8 & 9 of the said Rule on this 09th day of June of the year 2026.

The borrower in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of Canara
Bank for an amount of shows that the liability of the Borrower towards the secured creditor
as on 31/03/2026 amounts to Rs. 9,65,806.45 (Rupees Nine Lakh Sixty Five Thousand
Eight Hundred Six and Paisa Forty Five only) as on 31/03/2026 + further Interest and
charges less recovery thereon.

The borrower's attention is invited to the provisions of Section 13(8) of the Act, in

11.| Last date for submission of claims 25 June, 2026 i.e., 14 days from
appointment date of CIRP order

Not applicable at present

12.| Classes of creditors, if any, under clause (b)

of sub-section (6A) of section 21, ascertained

by the interim resolution professional

13.| Names of Insolvency Professionals

identified to act as Authorised

Representative of creditors in a class

(Three names for each class)

14.| (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

Not Applicable at Present

Bandhan Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ba n k Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

Demand Notice to Borrowers

The under mentioned account turned into N.P.A and demand notice is issued by Bandhan Bank Ltd. to the following borrower(s), under sec.13(2) of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act (The Act), 2002 which was returned unserved. Hence, this notice is
issued to you all and public at large through publication.

Weblink:
https://ibbi.gov.in/en/home/downloads
ii) Physical Address: same as mentioned
in point 10 and
iii) Email IRP at : cirp.adisongranito@gmail.com

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the Name of borrower(s), |Description of mortgaged property (Secured Asset) Date of Demand 0/S Amount Date of respect of the time available, to redeem the secured assets.
commencementof a Corporate Insolvency Resolution Process of Adison Granito Private Limited. fé’:ﬁaﬂtc"cfui"'dmo yfﬂ%%[)a‘e 2: Igle]n?:r:(ei :?s'\tli;\tgi;cyotice DESCRIPTION OF IMMOVABLE PROPERTY
The creditors of Adison Granito Private Limited are hereby called upon to submit their claims : ; ; i
with proof on or before June 25, 2026 to the Interim Reséuﬁon prgfessiona| at the address Hareshkumar All That Piece Or Parcel Of Revenue Survey No. 349/1, Block No. 13, Flat | April 15,2026/ Rs.17,15,456.45 June 09, 2026 All that piece and parcel °f_'mm°"?b'f property bearing P"f’t No. B/415, admeasuring
mentioned againstentry No. 10. Chhanalal Nayak No.K/01,Admeasuring About Area 100 .33 Sq. Mtrs.,Ground Floor, Chicago |March 05,2026 (As on April area 40.20 Sq. meters, situated in "Shreeji Row House" along with proportionate
The financial creditors shall submit their claims with proof by electronic means only. All other | | Nitaben Park, At Kadi, Dist-Mehsana, Gujarat,382715.And Same Bounded As Under: 08,2026) undivided share in common Roads and C.0.F. admeasuring 27.00 Sq meters, of the
creditors may submitthe claims with proof in person, by post or by electronic means. Hareshkumar Nayak | North: Flat No. K/02, East: Parking Of Block No.K, West: Space After said society with all appurtenances pertaining thereto, standing on land bearing,
90001273025732 | Samashan Gruh, South: Margin And Tejeshwar Society Revenue Survey No. 1, Block No. 1 & 48/B, lying, being & situated at Village Vav,

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice

of authorized representative from among the three insolvency professionals listed against entry Vikramsinh Kanubha [ All That Piece Or Parcel Of Flat No 1/J-206, Admeasuring About Area April 15,2026/ Rs.4,60,572.66 | June 09, 2026 District Surat, Sub Distrcit Kamrej in the name of Mrs Meeraben Nareshbhai Parmar

No.13 to actas authorized representative of the class [None at present] in Form CA. Zala Survey No 749, Survey No 749,Second Floor,Shanti Residency,Sanad April 05,2026 (As on April Bounded by : * East: Adj. Road, * West: Adj. Plot No. B/406, * North : Adj. Plot No.
Submission of false or misleading proofs of claim shall attract penalties. Sd/- Ranjanba Vikramsinh | Raod,Tal-Kadi Dist Mahesana ,Gujrat,382715. And Same Bounded As 08,2026) B/416, * South : Adj. Plot No. B/414. CERSAI ID : 400027956300 Sd/-
Truue IPE LLP Zala Under: North : As Per Plan, East : As Per Plan, West : As Per Plan, South : Date : 09.06.2026 Authori i
Interim Resolution Professional of M/s. Adison Granito Private Limited 20001150002360 | As Per Plan Pla:e : Su-rat. ut Og::grg BI:::;
] Regn. No. IBBI/IPE-0151/IPA-1/2023-24/50052 | - FAjrathusen All That Piece Or Parcel Of Paiki Hosing Plot No- 120/B, Admeasuring April 30,2026/ Rs.8,55,971.15 | June 10, 2026 .
Place: Amedabad , AFA Valid till 30.06.2026 | ¥y, ahimbhai About Area 73.88 Sq.Mtr, Modasa N A Land Survey No - 56/2/1, Bage | April 05,2026 (As on April
Date: 13.06.2026 Through Authorised Representative Mr. Rathin Majmudar Makarani Nishant Society, Western Side Land Situated At Bage Nishant Society, 08,2026)

Modasa, Tal Modasa, Dist Arvalli,383315.And Same Bounded As Under:
North: 9 Mtr Wide Road, East : Plot No -120/A, West : Plot No -121, South:
Marjine After Other SR

Smt Maherajbanu
Altafhusen Makarani
Smt Maherajbanu
Altafhusen Makarani
20001090004978
Demand made against you through this notice to repay to the Bank dues mentioned against your name with interest, costs and charges within 60 days from the date
hereof, failing which the Bank will further proceed to take steps u/s.13(4) of the SARFAESI Act. The borrowers'/mortgagors' attention is invited to the provisions of
sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Place: Kadi

Date: June 13 2026

HERO HOUSING FINANCE LIMITED

Registered Office: 09, Community Centre, Basant Lok, Vasant Vihar,
New Delhi-110057.
HeroHousing  Branch Office: Office no.701, 7th floor, Royal Trade Centre, Opp. Star
Finance Bazzar, Adajan, Surat-395009.

PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINANCE
LIMITED (SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Notice is hereby given to the public in general and in particular to the borrower(s) and
guarantor(s) or their legal heirs/ representatives that the below described immovable
properties mortgaged/charged to the Secured Creditor, the possession of which has been taken
by the Authorized Officer of Hero Housing Finance Limited (secured creditor), will be sold on
30-June-2026 (E-Auction Date) on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE
IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co- Borrowers or
Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The EMD
should be made through Demand Draft/RTGS/NEFT for participating in the Public E-Auction
along with the Bid Form which shall be submitted to the Authorised Officer of the Hero Housing
Finance Ltd On or before 29-June-2026 till 5 PM at Branch Office: Office no.701, 7th floor, Royal

)

Authorised Officer
Bandhan Bank Limited

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015

Name of the Borrower(s)
Branch Office: 3rd, Floor, IFFCO Bhavan, B/h. Maruti Complex,B/h. Pintoo Garment,

| Co-Borrower(s) / Guarantor(s)

Demand Notice Date & Amount

& Loan Account No. & Branch Schdule of the Property

L2 Nr. Shivranjani Cross Road, Satellite, Ahmedabad-380015

16| Borrower: Mr. Haribhai Chad

Dt. 11/05/2026 &

Allthat pieces & parcels ofimmovable property comprising of a Plot of

HINDUJA
HOUSING FINANCE
CE UNDER SECTION 13 (2) OF THE SECUR
NAN

Sachin Bhalekar Mo. 8779984037, Saurabhkumar Napit Mo. 8790029384, Vikas Savariya Mo. 7984982904.
E-mail auction@hindujahousingfinance.com

N AND RECONSTRUCTION OF

ASSETS AND ENFORCEMENT OF SECURITY INTERE

Notice is hereby given that the following borrower/s who have availed loan from Hinduja Housing

Equated monthly installment (EMIs) of their loan to HHFL and that their loan account has been classified as Non-performing Asset as per the
guidelines issued by Reserve Bank of India / National Housing Bank. The borrower/s have provided security of the immovable properties to

HHFL as on date are also indicated here below. The borrower(s) as well as the public in general are hereby informed that the undersigned
being the Authorized Officer of HHFL, the secured creditor has initiated action against the following borrower(s) under the provision of the
Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 (the SARFAESI Act). If the following situated, EAST : Public Road Situated, WEST : "Varnda" belonging to Hitendrasinh Balwantsinh Jadeja is situated and thereafter Road is situated.

ACT, 2002

Trade Centre, Opp. Star Bazzar, Adajan, Surat-395009.

nce Limited (HHFL) have failed to pay

Talvana of Ta.Mandvi of the District Kutch. NORTH : "Varnda" belonging to Rajendrasinh Jadeja is situated, SOUTH:Property of Hitendrasinh Jadeja is

borrower(s) fail to repay the outstanding dues indicated against their names within 60 (Sixty) days of this notice, the undersigned will exercise
any one or more of the powers conferred on the Secured Creditor under sub-section (4) of section 13 of the SARFAESI Act, including power to

take possession of the properties and sell the same. The public in general is advised not to deal with properties described here below:

Co-borrower : Rs. 8,13,961/- & land for residential purpose bearing Gram Panchayat Milkat No. 2/59,
Mrs. Kankuben Chad AIC No. GJ/GDD/BHUJ/A000000169 | adm. 200.82 Square Meters, situated at the Gam Tal area of village Name of Bormwe!(,s)I Dateﬁ;gs:and Pozys%esgfon Reserve Price
DHARAMPAR of Ta. BHUJ of the Dist. KUTCH. NORTH : Residential House belonging to Dangar Jigar Kanjiis situated SOUTH : Residential House RoanpRceoln e Guarantor(s)/ Legal | Amount as on c‘,nﬂ{‘,‘,’,i{ive
belonging to Dangar Jasiben Dhanais situated, EAST :Agricultural Land belonging to Dangar Kanji Jesais situated, WEST : Public Road is situated. Heir(s)/ Legal Rep. date IPhysical) Earnest Money
17| Borrower: Mr. Kuldeepsinh Jadeja Allthat pieces & parcels ofimmovable property comprising of a Plot of Shaikh Gyasuddin 21/08/2025 Rs. 12,30,000/-
Co-borrower : Rs. 8,31,077/- & land for residential purpose bearing Gram Panchayat Mikat No. HHFAKWHOU22000021783 _Abdul Siraj, Physical T
Mrs. Sonalba Jadeja AIC No. GJ/GDD/BHUJ/A000000215 | 3/40/4, adm.356.88 Sq.Mtr, is situated at the Gam Tal area of Village / HHFAKWIPL22000021786 | Shaikh Mumtaj Abdul, | Rs. 16,50,672/- Rs. 1.23.000,
Shaikh Mumtaj Abdul | as on 10/06/2026 s. 1,23,000/-

Name of the Borrower(s)
| Co-Borrower(s) / Guarantor(s)

Demand Notice Date & Amount
& Loan Account No. & Branch

Schdule of the Property

1g| Borrower: Mr. Amratbhai Darji
Co-borrower :
Mrs. Bhagavatiben Darji

Dt. 11/05/2026 &
Rs. 10,16,895/- &
AIC No. GJ/GDD/BHUJ/A000000228

1 | Borrower:

Mr. Krunalkumar M Modi
Co-borrower :

Mrs. Hitikshaben Krunal Modi

Dt. 11/05/2026 &
Rs. 17,62,040/- &
AIC No. GJ/ANK/VLIA/A000000152
COICPC/CPOF/A000013264

All part and parcel of R.S.n0-193 Paikee Plot No-255 Ad area
40.89 sq.mt,GF & FF BUA 74.32 sq.mt & Plot No-256 Ad area
40.89 sq.mt,BUA GF & FF 35.25 sq.mt Situated at limit of
Sarangpur, Ta- Ankleshwar, District:-Bharuch Boundareies

o T

lot No-255's WEST:-Adjoining Plot N

lot No-255' NORTH:-Adjoining Plot No-256 , Plot No-256's NORTH:-Adjoining Plot No-257 SOUTH :Plot No-255's SOUTH:-Adjoining Plot No-
54, Plot No-256's SOUTH:-Adjoining Plot No-255EAST :Plot No-255's EAST:-Internal Public Road, Plot No-256'EAST:-Internal Public Road
0-320, Plot No-256's WEST:-Adjoining Plot No-321.

247)D, adm. 93.89 Square Meters, situated on the Non Agricultural Land bearing Revenue Survey No. 404/Paiki 1 and 404/Paiki 2, known as 'Laxmi
Narayan Nagar', lyingin the sim of village Madhapar of sub-district Bhuj of the di
wherein falls the balcony of this flat, SOUTH :Passage i situated wherein fall the

strict Kutch. NORTH : 9.0 Meter Wide Intemal Road is situated
entrance of this flat and the Sub- Plot No. 245 to 247/C s situated,

All That piece and parcel of the property being a Block No. 1, having
built up area of 72.03 Sq Mtr, situated on the First Floor of the Multi
storied building constructed on the land of Sub-Plot No. (245 To

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties:-All That
Piece And Parcels Of Residential Bearing Plot No. 40 Admeasuring 92.90 Sq. Meters I.E. 1,000
Sq. Ft, Scheme Known As “Kharod Residency”, Situate At Revenue Survey No.83-1, Of Moje
Village Kharod, Gram Panchayat, Sub District Ankleshwar And District: Bharuch In The State Of
Gujrat. With Common Amenities Written In Title Document. Property Bounded By: East: Internal
Road West: House No 39 North: Internal Road South: House No 41

HHFSURLAP24000050800 | € Ahi:Lm'"“Ifl‘,’,::Ebhai 2 23/:29/32:22,5 Physical Re- 14000
THHFSURIPL2ADODOSOBT3 | o AMe DISPBRSL, [ Rs.7,42:3601 as Rs. 74,500/-

19| Borrower:

Mr. Mahendrakumar Thakkar
Co-borrower :

Mrs. Nishaben Thakkar

EAST : 10.50 Meter Wide Internal Road i situated, this side wall of the flatis separate, WEST :Plot Nos. 248 & 249 are situated.

Dt. 11/05/2026 &
Rs. 2,65,781/- &
AIC No. GJ/PLN/DESA/A000000085

2 | Borrower: Mr. Amod Patil
Co-borrower :
Mrs. Vithabai Subhash Patil

Dt. 11/05/2026 &
Rs. 16,18,364/- &
AIC No. GJ/ANK/VLIAJA000000291

All part and parcel of Old R.S.No-604, Paikee "Vrajbhumi
Bunglows" Paikee House No-84 New R.S.No-604/84 Ad area 61.39
sq.mt,BUA 82.71 sq.mt Situated at limit of Kosamadi, Ta-

Ankleshwar, District:- Bharuch. Boundareies NORTH : House No-103SOUTH :Adjoining RoadEAST :House No-83WEST :House No-85

NORTH: PlotNo. 126, SOUTH : Plot No.

admeasuring 85-80 Sq.Meter, 922-35 Sq. Fits.i.e situated at "Amrut Sagar" in the sim of Rajpur, Tal:- Deesa, Dist. Banaskantha, State:- Gujarat.
0.208 Paiki, WEST :6-00 Meter Wide Internal Road.

.124, EAST : Land of Revenue Survey N

All that the piece or parcel, rights, interest, title of land along with
structure standing there on and to be constructed there on being The
Immovable Non Agriculture Property Residential Property Out of
Revenue Survey No.209 Paiki 1/Paiki 1/Paiki 1, Plot No.125, total

20| Borrower: Mr. Arvind Chavda
Co-borrower :
Mr. Manibhai Chavda

3 | Borrower:

Mr. Nareshchandra Biswas
Co-borrower : Mr. Nripen Biswas
Mrs. Fulmala Biswas

Dt. 11/05/2026 &
Rs. 15,19,765/- &
AIC No. GJ/SRT/BRDL/A000000065

All parts and parcels of non-agriculture immovable Residential
Plot No. 1 admeasuring 106.57 sq. yard. i.e. 89.10 sq. mts., Along
with 52.14 sq. mts. undivided share in the land of Road & C.O.P.,
Totally admeasuring 141.24 sq. mts., in "Savera Row House of

Sai Residency", Situate at Revenue Survey No. 346/2, 346/1, Block No. 4
Boundareies NORTH : Road, SOUTH :Block No. 459, EAST : Plot No. 2, WEST :Block No. 462.

65, Paiki Plot No. 1 to 16, of Moje Sayan, Ta: Olpad, Dist: Surat.

Mrs. Sandhyaben Chavda

Dt. 11/05/2026 &
Rs. 17,00,914/- &
AIC No. GJ/VDD/BARC/A000000086
GJ/VDD/VDDR/A000000037

Parmar, South : House Of Bhaskarb Hai

Maneklal, East : House Of Jayantibhai Bhikhabhai Padhiyar, West : House Of Shankarbhai Melabhai Parmar

"All that piece and parcel of Mauje: Narpura-devapura Group Ta:
Anklav Dist: Anand layaing being Gram Panchyat Milkat No.: 483
[483] Land area known as 2860 Sq.fts & Const. Area 2860 Sq.fts reg.
sub dist. Anklav dist.: Anand. "North : house Of Bhailalbhai Bhathibhai

Borrower:
Mr. Sujeet Kumar Saroj
Co-borrower : Mrs. Kesha Devi

Dt. 11/05/2026 &
Rs.7,06,186)- &
AIC No. GJ/SRT/BRDL/A000000085

All parts and parcels of non-agriculture immovable Residential
Flat No.105 on the 1st Floor adm. 346 sq. feeti.e. 32.06 sq. mts.
Built up area, & 629 sq. feet i.e. 58.46 sq. mts. Super Built up

rea, Along with 7.11 sq. mts. undivid
aiki Plot No. 89 to 92, of Moje Village

oL

Bagumara, Ta: Palsana, Dist: Surat.

No.24 EAST :Adj. Plot No.24, WEST :Lift.

ed share in the land of "Marutinandan Residency, Building No. B of Bansi Park", Situate at Block No. 91

Boundareies NORTH : Passage & Flat No.102, SOUTH :Adj. Plot

1| Borrower:

Mr. Vivek Mani
Co-borrower :
Mrs. Jyoti Mani

[

Dt. 11/05/2026 &
Rs. 22,04,380/- &
AIC No. GJIVDD/VDDR/A000000209
CO/CPC/CPOF/A000013227

No.61adm.4044.00 sq. mirs. The scheme of plots consisting of duplex and flats named as "Arya Exotica" has been organized. Out of the said scheme Flat No.
D-501, Fifth Floorin "D-Tower" Tower is adm. construction of 92.91 sq.mtrs super built up area with slab proportionate land plot area of 30 13 sq mtrs and 12:45
sq mtrs under common road/plot totally 42 58 sq. mtrs proportionate area. Thus the property with slab construction has been sold its boundaries are as under
North: Open Land & Compound Wall, South: FlatNo. D-502, East: OpenLand & In

ternal Road, West : Stair Case and Open Land.

All that piece and parcel of Non Agriculture Immovable The Land of
Revenue Old R.S.No.536. 521/2 and 535 Block No.416 is situated in
Mouje Village Bill in the Reg. Dist. Vadodara, Sub Reg. Dist.
Vadodara. The said land is situated in T.P. Scheme No.1 Extension, FP.

22| Borrower: Mr. Pareshbhai Makwana
Cob .

Borrower: Mr. Ishvar Pavar
Co-borrower : Mr. Anilbhai Pavar
Mrs. Ushaben Pavar

o

Dt. 11/05/2026 &
Rs. 18,56,697/- &
AIC No. GJ/SRT/COSI/A000000059

"All that peace and parcel non-agriculture immovable Residential Plot
No. 86 (As per K.J.P. Block No. 78/1-86) As Per Sanctioned Plan
admeasuring 74.35 sq. mts., in ""Mahant Villa™, Situate at New Block

No. 78/1 admeasuring 16339 sq. mts., of Moje Village Atodara, Ta: Olpad, Dist: Surat. Boundareies "NORTH : Adj. Plot No. 87SOUTH :Adj. Plot No. 85
EAST:Adj. Society RoadWEST :Adj. Plot No. 93

Mrs. Sheetalb.en Makwana

Dt. 11/05/2026 &
Rs. 18,58,055/- &
AIC No. GJIVDD/VDDR/A000000310

and Built up areais 50.18 Sq.mirs Vill

lage- Savad Sub-District Vadodara R

is bounded as under NORTH : Block No.27, SOUTH :7.50 Internal Road, EAST :Near Society, WEST :Block No.2.

All that Piece and Parcel of Non-agriculture immovable
residential Constructed House Block No.1, R.S No.324 and 325
Paiki, T.P No.5, Final Plot No.18, Property Area 29.40 Sq.mtrs

egistration Sub-District- Vadodara-5 Bapot, District-Vadodara with

Borrower: Mr. Santosh Soni
Co-borrower :
Mrs. Sunitaben Soni

o

Dt. 11/05/2026 &
Rs.7,22,181)- &
AJC No. GJ/SRT/KDRA/A000000073

All that peace and parcel non-agriculture immovable Flat No. 105
on the 1st Floor adm. 51.88 sq. mts. Super Built Up Area & 385.00
Sq. Fts. i.e. 35.78 sq, mts. Super Built-Up Area, along with 2.16

sq. mts. Undivided share in the land o
Revenue Block No. 89 of Moje Village
Passage & FlatNo.B-108 EAST :Adj.

f Road & COP, in "Kunj Vihar Society of Chandresh Nagar Society", Situate at Revenue Survey No. 23/2,
Sayan, Ta: Olpad, Dist: Surat, Boundareies NORTH : Adj. Road & Kunj Vihar, C- Bulding SOUTH :Adj.
FlatNo. B-106 WEST:Ad]. FlatNo. B-104.

23| Borrower:

Mr. Vikas Parasar
Co-borrower :

Mrs. Neetu Parashar

Dt. 11/05/2026 &
Rs. 19,48,899/- &
AIC No. GJIVDD/VDDR/A000000471
COI/CPC/CPOF/A000014175

Property bearing Residential Constructed House on Plot No.61/A
having plot area admeasuring 54.00 Sq Mt which is a part and a
parcel of Revenue Survey No.17/1 Situated at Village
:Chandrapura, Ta.Halol, District Panchmahal of Gujrat State

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties:-All That
Piece And Parcels Of The Property Bearing Property No. 148, House No. 136 (Old Property No.
136) Admeasuring. 48 X 16.50 Sq. Ft. I.E. 73.579 Sq. Mts. Situated At Navi Tankivalo Mahollo
Near Ramji Mandir Of Kharbhasi, (As Per Electricity Bill Customer No. 44243002967 & Meter
No. DGSP866960) Village Of Kharbhasi, Ta: Palsana, Dist: Surat. In The State Of Gujrat. With
Common Amenities Written In Title Document. Bounded As Under: East: Road West: Ramji Mandir
North: House Of Hasubhai Durlabhbhai Ahir South: House Of Shaileshbhai Kantibhai Maisuriya

HHFAKWHOU21000017377 | Riyazahmed H: id | 18/12/2024 Rs. 9,00,000/-
/HHFAKWIPL21000017381 Mulla, Nurjha Rs. 24,78,988/- | Physical
/HHFAKWLAP23000032756 |  Riyazahmed Mulla | a5 on 10/06/2026 Rs. 90,000/-

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties:-All That
Piece And Parcels Of Inmovable Property Being Non-Agricultural Plot No. 283 Admeasuring
70.26 Sq. Mtrs. Along With Undivided Share In The Land Of Road Admeasuring 57.98 Sq. Mtrs.
Total Admeasuring 128.24 Sq. Mtrs., Known As “Dream City”, Situate At Block/ Survey No.130,
Of Moje Village Dadhal, Taluka: & Sub District Ankleshwar, District: Bharuch In The State Of
Gujrat. Property Bounded By: North: Adj. Plot No 298 Property South: Adj. Internal Road East:
Adj. Plot No 284 Property West: Adj. Block/Survey No Property

Rajan Pandey Son Of R

HHFAKWHOU23000042108 | Ramcheej Pandey, 10/03/2025 Physical Rs. 7,70,000/

/HHFAKWIPL23000042341 | Anita Devi W/O Rajan | Rs. 16,26,981/- ¥ Rs. 77,000/-
Pandey as on 10/06/2026 s

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties:-All That
Piece And Parcels Of Inmovable Property Being Plot No 62 As Per Sanction Plan Plot Area
Admeasuring 40.15 Sq. Mrs Road C.0.P. & Undivided Share Of Land Area Admeasuring 29.92
Sq. Mrs. Total Admeasuring 70.07 Sq. Mrs., Known As “Siddheshwar Residency” Paiki Situate
At Non-Agricultural Plot Of Land In Moje Dadhal Laying Being Land Bearing R.S. No. 68, 70 &
71, After Re-Survey New Block No 174, 175 & 176 (Old Block No 90,43 & 44) After Consolidation
New Block No 174, Current City Survey Office Jambusar, Ward No Dadhal (Non-Agricultural),
City Survey No. NA 174, Sheet No NA 99 & Card No 5871, Total Land Area Admeasuring 20,949
Sq. Mts & R.S. No 67 & 89, After Re-Survey New Block No 189 (Old Block No 89) Current City
Survey Office Jambusar Ward No Dadhal (Non-Agricultural), City Survey No NA 189 Sheet No
99 & Card No 5870 Total Land Area Admeasuring 13,071.00 Sq. Mrs. Both Block Total Land
Admeasuring 34,020.00 Sq. Mtrs Situate At Registration District & Sub District Ankleshwar,
District Bharuch In The State Of Gujrat. With Common Amenities Written In Title Document

7 | Borrower: Mr. Satish Sardar
Co-borrower :
Mrs. Jayasri Sardar

Dt. 11/05/2026 &
Rs. 8,10,408)- &
AIC No. GJ/SRT/PLSN/A000000037

All parts and parcels of non-agriculture immovable Residential Flat
No. 209 on the 2nd floor adm. 680 sq. feet i.e. 63.19 sq. mts. Super
Builtup area, & 372 sq. feeti.e. 34.57 sq. mts. Built up area, Along with

undivided share in the land of "Rudraksh Palace Of Salasar Homes", Situate at R.S. No. 388, 389, Old Block No. 400 (New Block No. 444), Paiki Plot No.
681075, of Moje Village Haldharu, Ta: Kamrej, Dist: Surat. Boundareies NORTH :Flat No. 208, SOUTH :Road, EAST :Road, WEST : FlatNo. 210.

with is bounded as under; NORTH :Compound Wall, SOUTH :Internal Road, EAST :Plot No.61/B, WEST :Piot No.60/B. Property Bounded By: East: Road North: Plot No 61 West: Plot No 65 South: Plot No 63
24| Borrower: Mr. Mori Ashokbhai Dt. 11/05/2026 & All part and parcels of non-agriculture immovable property being HHFSURHOU21000016389 bhai Kashinath | 15/05/2025 | Rs. 8,85,000/-
Co-borrower : Rs. 3,51,172/- & Residential Gamtal House/Plot No. 103, situated on land of JHHFSURIPL21000016390 | Karmkar, Karmkar | Rs.19,13,457/- | Physical | o0 500/-

Mrs. Mori Geetaben AIC No. GJ/BVNISHORIA000000028 | Khambha Gamtal, slong with land admeasuring 193.50 Sg. Mts. Gouri Vasubhai_ | as on 10/06/2026 '

currently owned and possessed by Mr:
SOUTH : Jeshangbhai Kanabhai Dodi

ie. 231.34 Sq.Yds along With Proposed construction thereon, situated in Village: Khambha Taluka: Sihor District: Bhavnagar Gujarat,
s.Gitaben Ashokbhat Mor with boundaries as under. NORTH : Bhikhabhai Ranabhai Dodiya’s Property.
ya's Property, EAST : Road & Sadabhai Moris Property. WEST : Ravabhai Popatbhai Mori's Property.

Borrower: Mr. Sharad Parmar
Co-borrower :
Mrs. Malti Kumari

©

Dt. 11/05/2026 &
Rs. 5,43,593)- &
AIC No. GJ/SRT/PLSN/A000000186

All that peace and parcel non-agriculture immovable Flat No. 403 on
the 4th floor adm. 28.38 sq. mts. Carpet Area, & 33.99. sq. mts. Built
Up Area, & 47.30 sq. mts. Super Built Up Area, Along with undivided

sq. mts., Paiki Plot No. 1 to 5As Per Pas:
Olpad, Dist: Surat. Boundareies NORT!

sing Plan adm. 370.78 sq. mts., & As Pe

share in the land of "Shivam Flats of Shivam Residency", Situate at Revenue Survey No. 298, Revenue Block No. 414 As Per 7/12 adm. He. Are. 1-28-49

r Booking plan admeasuring 409.65 sq. mts., of Moje Village Sayan, Ta:

H:FlatNo. 402, SOUTH: Ladder/FlatNo. 404, EAST :Society Boundary, WEST :Passage/FlatNo. 410.

25| Borrower: Mr. Sureshbhai Matiya
Co-borrower : Mrs. Manishaben
Matiya, Mr. Chirag Matiya

Dt. 11/05/2026 &
Rs. 7,94,955/- &
AIC No. GJ/BVN/WGDR/A000000037

with boundaries as under; NORTH : Flat

No.3/A, SheetNo. 86, Situated at, Bha Devani Street, Pirchhala Street, Bhavnagar, currently owned od possessed by Matiya Manishaben Sureshbhai

No.301, SOUTH :Other Property, EAST

All part and parcels of non-agriculture immovable property being
Residential Flat No.302 area Admeasuring 56.88 Sq. Mts Building
Known As “Giriraj Apartment” on Land of City survey No. 6129, Wadr

:Entrance, Passage & FlatNo. 303, WEST :Margin Space.

26| Borrower:
Mr. Rupsangbhai Zampadiya
Co-t : Mrs. Komalben

9 | Borrower: Mr. Manojkumar Sodha
Co-borrower :
Mrs. Urvashiben Sodha

Dt. 11/05/2026 &
Rs. 20,71,010/- &
AIC No. GJ/SRT/SCHN/A000000063

All parts and parcels of non-agriculture immovable Residential Plot
No. 59 As Per Site adm. 93.88 sq. yard i.e. 78.52 sq.mts., & As Per
Passing Plan adm. 74.36 sq.mts., Along with 40.59 sq.mts. undivided

share in the land of road & cop in "shre

e Kamdhenu Bunglows" situate at R.S.

No. 238/2,239,238/1, & 238, Block No: 266 adm. Hector are: 1-87-96

sq.mts., Moje Village Soyani, Ta: Palsana Dist: Surat. Boundareies North :Plot No: 60, South :Plot No: 58, East :Plot NO: 34, West : Society Road.

Zampadiya, Mr. Amratbhai Zapadiya

Dt. 11/05/2026 &
Rs. 5,76,337/- &
AIC No. GJ/BVN/BOTD/A000000214

This side Remaining land of this Plot.

Mr.Amaratbhai Jadavbhai Zapadiya. with boundaries as under; NORTH : Mt.

EAST :Mt.03.49 This side Gada Marg.

All part and parcels of non-agriculture immovable property being
Plot No.32 Paiki Land Admeasuring 54.76 Sq.Mts, Bearing
Botad R.S.No.616/2 Paiki Situated in Village : Botad Taluka &
District: Botad, Gujarat, currently owned and possessed by

14.65 This side Plot of Lagu Survey no.616/2, SOUTH :Mt.13.65
WEST :Mt.03.49 This Plot No.31.

10| Borrower:

Mr. Satyanarayan Prajapati
Co-borrower :

Mrs. Sumitradevi Prajapati

Dt. 11/05/2026 &
Rs. 5,59,210/- &
AJC No. GJ/SRT/UMRA/A000000065

All parts and parcels of non-agriculture immovable Residential Plot
No. 315 of land of New Block / S No. 28, 30, 39, (Old Block / Survey
No.41 Paiki46 &47),in "VIJAYANT PARK" adm. Plot area adm. 36.80
Sq. Mts. with Undivided Share of Road & Common Plot area adm.

10.30 sq. meters with Construction thoron around of 21.18 Sq.Mtrs. with Pres:
Village, Moje Village Kharach, TaHansot, Dist: Bharuch -393030 Boundareies

ent and Future Construction, Near Royal park Residency, Near Amod
North : PlotNo. 314, South :plot No. 316, East :plot No. 458, West :road.

27| Borrower: Mr. Bechar Rabari
Co-borrower :
Mrs. Minaben Rabari

Dt. 11/05/2026 &
Rs. 16,58,979/- &
AIC No. GJ/AMD/GDDM/A000000440

village CHANDRANI of Taluka Anjar of the District Kutch and bounded as under: Four Boundaries of the Property: -NORTH : Wada Land of Hamir Teja
is situated SOUTH :Wada Land of Prabhu Sujais situated EAST :Anjar-Chandra

ni Highway is situated WEST :Wada Land of Kana Ranais situated

All that pieces and parcels of immovable property comprising of a Plot
of land for residential purpose bearing Gram Panchayat Milkat No.
3/53 (1), adm. 260=00 Square Meters, situated at the Gam Tal area of

11| Borrower: Mr. Rohit Upadhyay
Co-borrower :
Mrs. Asha Devi Upadhyay

Dt. 11/05/2026 &
Rs. 18,78,576/- &
AIC No. GJ/VPI/SLVS/A000000046

All that piece and parcel of the said property being Residential
Flat No. 203, adm. about 1125.00 Sq. Fts., Super Built Up Area,
lying and located on the Second Floor of the "B2" building

of the Union Territory of Dadra and N

known as "K. P. VIHAR", Constructed on the N.A. land bearing Survey No. 400/1, adm. about- 3900.00 Sq. Mtrs., Situated at Village Dadra
agar Haveli and Daman and Diu. Boundareies NORTH : By Society Internal Road and Boundary Wall
SOUTH :By Entry and Passage EAST : By Flat No. B2-202 ,WEST :By Building B1.

28| Borrower: Mr. Prabhu Rabari
Co-borrower :
Mrs. Jahuben Rabari

Dt. 11/05/2026 &
Rs. 6,40,943/- &
AIC No. GJ/AMD/GDDM/A000000483

lyingin the sim of village MARINGNA of taluka Anjar of the District Kutch and bounded as under: Four Boundaries of the Property:- North : Plot No.
11is situated, South :Adjoining Land bearing RS No. 305 s situated, East:6.00 Meter Wide Internal Road is situated, West :Plot No. 1 is situated

All that pieces and parcels of immovable property comprising for
residential Plot No. 12, adm. 84.00 Square Meters, situated on the
Non Agricultural Land for multi-purpose use bearing RS No. 3/4,

29| Borrower: Mr. Bharatbhai Pitroda
Co-borrower :

=

2| Borrower: Mr. Sagar Singh
Co-borrower : Mrs. Pooja Singh
Mr. Anuj Singh

Dt. 11/05/2026 &
Rs. 10,38,996/- &
AIC No. GJIVPIVAPI/A000000330
CO/CPC/CPOF/A000006789

All that piece and parcel of property being Residential Flat No. 903
adm. 60.77 Sq. Mtrs., consisting of flat area 55.43 Sq. Mtrs. carpet
area exclusive of balconies having carpet area of 5.34 Sq. Mtrs.,
alongwith undivided share inland adm. 25.09 Square Meters, situated

(Before Promulgation Block/Survey No.

340/1) adm. 2630Sq. Mtrs. And the land

339/2) adm. 127478q. Mtrs., totally adm. 15377 Square Meters, situated within
Valsad, Gujarat State. Boundareies NORTH : By Adj. Internal Road, SOUTH :By

on the Ninth Floor of the "Wing A2 of A-Type" building known as "LAKE PARADISE WING -A2", Constructed on N.A. land bearing Block/Survey No. 2757

bearing Block/Survey No. 2756 (Before Promulgation Block/Survey No.
the limits of Village Dungra in Vapi Nagarpalika, Taluka- Vapi, District-
Lift, EAST :By Flat No.A2-904, WEST : By Open to Sky.

Mrs. Rashilaben Pitroda

Dt. 11/05/2026 &
Rs. 36,14,495/- &
AIC No. GJIJAM/KMLA/A000000017

Revenue Survey No.1347/ paiki 9 paiki area known as “Mahalaxmi Park-3" of Jamnagar City in the state of Gujarat. with boundaries as under;
NORTH : 9-00 Mt. wide Road. SOUTH : Plot No.7. EAST :9-00 Mt. wide Roa

d. WEST :Sub PlotNo.1/2.

All that pieces & parcels of immovable residential property
comprising of Residential property over the NAland admeasuring
91-57 Sq. Mt. of Sub Plot No.1/1 of Plot No.1 of Jamnagar

30| Borrower: Mr. Ansarhusen Mogal
Co-borrower :
Mrs. Jainabbanu Mogal

Dt. 11/05/2026 &
Rs. 9,85,232/- &
AIC No. GJ/BVN/MHVA/A000000138

Sq.Mts Known as “Komel Park” situates

3| Borrower:
Mr. Vijay kumar Chauhan
Co-borrower : Mrs. Geeta Chauhan

=

Dt. 11/05/2026 &
Rs. 13,31,234/- &
AIC No. GJIVPIVLSD/A000000049

All parts and parcels of non-agriculture immovable Residential
4th Floor Flat No.402 of "Manav Mandir", admeasuring Build up
area of 119.84 Sq. Mts., (Flat are of 865.00 Sq., Fts. and terrace

area is 425.00 Sq. Fts., i.e. total 1290. Sq. Fts.,) with undivided share in
112/1/P 17, 18 and Plot no.4 & 5) Near Akruti lake, Sanjan Road Mouje-Umargaon Taluka Umargaon, District Valsad, Gujarat, PIN - 396170.
Boundareies NORTH : Open Space, SOUTH :0TS & Flatno. 403, EAST :Open Space, WEST :Passage & Flatno. 401.

land of New Revenue Survey No.2077 and 2078 (old survey no.

possessed by Mrs. Jainabbanu Ansarhu:

d in Vhorawad, Pipar Pase Dhobiwad Village & Ta. Mahuva Dist. Bhavnagar, Gujarat, currently owned and
sen Mogal Bounded as Under : - North : Common Passage. South :Road. East:Block No.5. West : Block No.7

Al part and parcels of Non-agriculture immovable property being
Residential Flat/Block No.6 1st Floor, B-Wing Forming Part of Mahuva
City Survey No. 2834, 2847 & 2848, Construction Thereon 50.18

31| Borrower:

Mrs. Hansaben Gujariya
Co-borrower :

Mr. Manasukhbhai Gujariya

Dt. 11/05/2026 &
Rs. 8,01,975/- &
AIC No. GJ/MHV/STRO/A000000076
GJ/MHV/STRO/A000000080

14| Borrower:
Mr. Jayendrasinh Rana
Co-borrower :

Mrs. ishaben Sisodiya

Dt. 11/05/2026 &
Rs. 62,52,195/- &
AIC No. GJ/JAMD/ODHV/A000000119
COICPC/CPOF/A000012022

All that right, title and interest of Property bearing Flat No. 704,
Block No. D on 7th floor (as Per GUDA Plan 6th Floor), admeasuring
about 99.39 Sq.Mtrs. (Carpet area), Balcony 4.83 Sq.Mtrs area and
Total 104.22 Sq.Mtrs area and undivided Share 32.14 Sq.Mtrs, in

the scheme known as "Swagat Agacia”, Situated at Mouje Village Sargasan, Taluka. Gandhinagar, Dist. Gandhinagar on land bearing F.P. No.
21/2+133, 134 & 135 of T.P. Scheme No. 7 of Survey No. 162/2, 410/2, 410/;
Boundareies NORTH : Block No. C, SOUTH :Common Plot, EAST :Block No.B, WEST :Foyer and Flat No. D/702.

3 & 410/4 in Registration Sub-District and District of Gandhinagar.

313/1 Paiki, situated at Village & Tal

uka : Mahuva, Dist: Bhavnagar Lati

itude: 21.084300 Longitude: 71.753723 And Bounded As Under :-
North : Plot No.8-A South : SF Block No 2 East: NA Land West: Common Passage.

All part and parcels of Non - Agriculture Immovable residential
property being Block No.1, construction admeasuring 40.79 Sq.
Mtrs, on second Floor, Building Knows as “Hariom partment”
forming part of Plot No. 8/B & 8/C, Mahuva revenue Survey No.

32| Borrower: Mr. Sunilbhai Kapadiya
Co-borrower : Mr. Nareshbhai Vankar
Mrs. VasantibenVankar

Mr. HemantkumarVankar

Dt. 20/04/2026 &
Rs. 11,19,590/- &
AIC No. GJ/IMSN/HMTN/A000000264

Panchayat Ta. Vadali Dist. Sabarkantha. POSITION: Residential Plot having Boundries is a sunder: NORTH : Vankar JayntibhaiKuberbhai

15| Borrower: Mr. Rakesh Rathod
Co-borrower :

Mrs. Sonika Rathod

Mr. Neev Rathod

Dt. 11/05/2026 &
Rs. 19,92,759/- &
AIC No. GJ/VPI/VLSD/A000000136
COICPC/CPOF/A000013238

All that piece and parcels of Non- Agricultural Survey No. 166/2
Paikee Plot 33 adm. about- 162.00 Sq. Mtrs. bearing Computerized
Survey No. 166/2/Paikee 33, bearing New Survey No. 1311 Paikee
Plot No. 33/2 adm. about 81.00 Sq. Mtrs. alongwith R.C.C type

Ground Floor Plus First Floor adm. about 152.58 Sq. Mtrs., known "SAl as PRERNA RESIDENCY", Situated at Village- Tithal, Taluka & District-
Valsad, Gujarat State. Boundareies NORTH : By Plot No. 29, SOUTH :By Internal Road, EAST :By Plot No. 33/1, WEST :By Plot No. 34/2.

Property, SOUTH :Dhulabhai Jethabhai Property, EAST:Road WEST:Road .

All that pieces and parcels of immovable property having Village:
Bhavangadh, Grup Gram Panchayat Bhavangadh Aakarni Milkat
No. 27 area admeasuring. 111.48 Sq. Mt. of bearing of situated at
village Bhavangadh under the limits of Bhavangadh Grup Gram

If the said borrowers shall fail to make payments to HHFL as aforesaid, HHFL shall proceed against the above secured assets under section 13(4)
of the Act and the Applicable Rules, entirely at the risks of the said Borrowers as to the costs and consequences. The said borrowers are prohibited
under section 13(13) the act from transferring the aforesaid assets, whether by way of sale, lease or otherwise without the prior written consent of
HHFL. Any person who contravenes or abets contravention of the provision of the said Act or Rules made there under, shall be liable as per the
provision of section 29 with imprisonment and/or penalty as provided under the Act.

Date : 13/06/2026

Place : Gujarat,

Authorized officer

For, Hinduja Housing Finance Limited

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties:-All That
Piece And Parcels Of Land Bearing Plot No. 31 Admeasuring 68.75 Sq. Meters |.E. 82.22
Sq. Yard (As Per Kjp Block No 361/31 Adm. 63.88 Sq. Metersg Along With 47.53 Sq. Meters
Undivided Share In The Land Of Road & Cop Building Known As “Govardhannath Residency”,
Situate At Revenue Survey No.419/2, Block No. 361, Admeasuring 12,343 Sq. Mtr.,, Of Moje
Village Mota, Taluka & Sub District Bardoli District: Surat In The State Of Gujrat. With Common
Amenities Written In Title Document Property Bounded By: East: Adj. Plot No 30 West: Adj.
Society Internal Road North: Adj. Plot No 32 South: Adj. Society Internal Road

SURHOUZ3 Shail ( hlkI: kbhai 17/06/2025 Rs. 19,35,000/-
HHFSURHOU: Agrawal, Ashokkumar .

- ] b Rs. 29,93,801/- | Physical
000044483 | Mangilalj f‘ﬂ!a‘.”:gr“a"x‘:l“be“ as on 10/06/2026 Rs. 1,93,500/-

Description Of The Secured Assets/Immovable Properties/ Mortgaged Properties:-All
That Piece And Parcels Of Property Bearing Flat No. 201, On Second Floor In Building No “I"
Admeasuring 62.07 Sq. Meters Undivided Share In The Land Of Road & Cop, Building Known
As “Star Royal Palace”, Situate At Revenue Survey No.8/1, 8/3, Block No. 28, 26, T.P.S. No.66
(Kosad-Variyav), F.P. No. 28, 26, Of Moje Village Kosad, Sub District Adajan And District: Surat
In The State Of Gujrat. With Common Amenities Written In Title Document. Property Bounded
By: North: F. P. No 25 South: 18 Meters Wide TP Road East: F. P. No. 24 West: R-52 Garden

Terms and condition:
The E-auction will take place through portal https:/bankeauctions.com on 30-June-2026
(E-Auction Date) After 11:00 AM onwards with limited extension of 10 minutes each.

The Intending Purchasers / Bidders are required to deposit EMD amount either through RTGS
/ NEFT or by way of Demand Draft/RTGS/NEFT favouring the “HERO HOUSING FINANCE LTD."
The EMD amount will be return to the unsuccessful bidders after conclusion of the E-auction.
Terms and Conditions of the E-Auction:

1. E-Auction is being held on “As is where is Basis” & “As is what is Basi
is Basis” & “Without recourse Basis” and will be conducted “online”.
Bid increment amount shall be Rs 15,000 (Fifteen Thousand Only) for Reserve Price till
25 lakhs, Rs 25,000 (Twenty-Five Thousand Only) for Reserve Price above 25 Lakhs till
50 lakh, Rs 50,000 (Fifty Thousand Only) for Reserve Price above 50 Lakh till 1crore, Rs
1,00,000 (1 Lakh Only) for Reserve price Beyond 1 Crore.

The E-Auction will be conducted through M/s. C-1 India Pvt Ltd through Mr. Dharani
Krishna- 9948182222 (Helpline No(s): Support Landline no+91 124 4302020
/2021/2022/2023/2024 | Support Mobile Nos.: +917291981124 /25 /26 and
E-mail on support@bankeauctions.com / andhra@clindia.com ) at their web portal
https://bankeauctions.com .

There is no encumbrance on the property which is in the knowledge of Secured Creditors.
However, the intending bidders should make their own independent enquires regarding
the encumbrances, title of property put on auction and claims/ rights/ dues/ affecting the
property, prior to submitting their bids. In this regard, the E-Auction advertisement does
not constitute and will not be deemed to constitute ant commitment or any representation
of Hero Housing Finance Limited.

The Authorized Officer / Secured Creditor shall not be responsible in any way for any
third-party claims/ rights/ dues. The sale shall be subject to rules/ conditions/ prescribed
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002. The other terms and conditions of the E-Auction are published
in the following website: www.herohousingfinance.com

6. For property details and visit to property contact to Mr. Jignesh Savjibhai
Solanki/7984178663/ jignesh.solanki@herohfl.com / and Shekhar Singh/9711522275/
shekhar.singh@herohfl.com .

The prospective bidders can inspect the property on 23-June-2026 between 11.00 A.M to
2.00 P.M with prior appointment.

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/ TGAGOR

The above-mentioned Borrower/Mortgagor/guarantors are hereby noticed to pay the sum as
mentioned in Demand Notice under section 13(2) with as on date interest and expenses before
the date of Auction failing which the property shall be auctioned and balance dues, if any, will
be recovered with interest and cost from you.

For detailed terms and conditions of the sale, please refer to the link provided in
https://uat.herohomefinance.in/hero_housing/other-notice on Hero Housing Finance
Limited ( Secured Creditor’s) website i.e., www.herohousingfinance.com

For Hero Housing Finance Ltd.

Authorised officer

Mr. Jignesh Savjibhai Solanki,
Mob- 7984178663

& "whatever there

7.

Date: 13/06/2026

Place: Surat/Gujarat E mail ID: jignesh.solanki@herohfl.com




